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RE. SOME POINTS RAISED

MR. DEPUTY CHAIRMAN: Now, one of you. Mr. Yechury. ...(Interruptions)... 1
will call you. I will give you a chance.

SHRI SITARAM YECHURY (West Bengal): Mr. Tapan will speak

...(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): Sir, my notice is there on the FDI. It is the
same thing.

MR. DEPUTY CHAIRMAN: It is Zero Hour notice.
SHRI DEREK O'BRIEN: Yes, Sir. The Chairman has allowed me to raise the point.
MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)...

SHRITAPAN KUMAR SEN (West Bengal) : Mr. Deputy Chairman, Sir, I will make
a very short intervention. It is a matter of serious alarming situation for the country to
introduce FDI ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. I am allowing Mr. Derek O 'Brien to
raise the Zero Hour. ...(Interruptions)... Yes, you can associate ...(Interruptions)... I will

allow you to associate.

SHRI TAPAN KUMAR SEN: FDI has to be discussed across ... (Interruptions)... We
are seriously opposing the FDI. This is almost selling ... (Interruptions)...*

MR. DEPUTY CHAIRMAN: I will allow you to associate. Don't raise it now
...(Interruptions)... Okay, that is all ...(Interruptions)... Mr. Tapan Kumar, please stop. It

is not going on record.
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Bl ST &R TeRE A B ()., STaSEHR Sil, RIT AD! T el & IHdb IR H
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*Not recorded
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MR. DEPUTY CHAIRMAN : Mr. Minister will respond.
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MR. DEPUTY CHAIRMAN: Okay. That is all. Now Shri K.C. Tyagi.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, we have been raising the issue
of huge corruption taken place in appointments through Vyapam in Madhya Pradesh. Sir,

the discussion has been pending for a long time. We need your indulgence.

MR. DEPUTY CHAIRMAN : That is a State matter. Shri K.C. Tyagi, 319 Y[ DX
SISTYI T ST, 319 SR {TaR HLH Y6 DI ..(FALH)... SR S, IS

37t 31elt 3FaR IR (fAER): TR, YRIT SigTe # IRl ded| IR JdhaH &l gU &
3R QX <%0 H Ig Sffalel dcl X812l H3il Sil 1 "'STeal" BT A1 91 87 91 3 Bl Al
W] H AT ?

ﬁmﬂmﬁ:ﬁsﬁvﬁﬁwgﬁﬁmﬁmélwsﬁ,éﬁql No, no. That is not

...(Interruption)... 1 have called Zero Hour. Let her give notice ...(Interruptions)... You

give notice. Mr. Yechury, the Minister has already said this.

SHRI SITARAM YECHURY: Let this go on record, Sir. I think the meeting should
be called before 24th of August. ...(Interruptions)... That is why we are telling you to call
it before 24th of August. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the matter? ... (Interruptions)...
DR. VIJAYLAXMI SADHO (Madhya Predesh): Sir, I have given notice.

MR. DEPUTY CHAIRMAN: Okay. Let me finish with the Zero Hour. After that I
will call you. Please sit down ...(Interruption)... Have you given notice? Are you on the
same subject?

DR. VIJAYLAXMI SADHO: Sir, I have given notice.

MR. DEPUTY CHAIRMAN: On what subject?

31. faorarciestt wmeit: 9%, wienmwR 7 e i &1 ge fHar 2|
MR. DEPUTY CHAIRMAN: Have you given Zero Hour notice?
DR. VIJAYLAXMI SADHO: Yes, Sir.

MR. DEPUTY CHAIRMAN: It is not admitted today. You renew the notice for

tomorrow.

DR. VIJAYLAXMI SADHO: Sir, I have given the notice.
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MATTERS RAISED WITH PERMISSION

Conversion of religion and rape of a girl in a village in
Meerut in Uttar Pradesh
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SAFAGTH 1Y 1Y B 3R gaf IR W1 U H! HEBR 31T & (b IR ST Bl TRBR Pl TR
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SR B B AT SR & &, BH I BH &9 A1 FART P 3R ITST BT BT 7 Y| W Hl
IS 5 981 I Hel AT fb IR ATt T BT 9910 & 3R Tiad ATl IS R &, oAfb
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MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Yes, action has
to be taken against the culprits. Whoever they are, they have to be put behind bars. Now,

please sit down. ...(Interruptions)...

*Expunged as ordered by the Chair.



